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5.7.00

" the statment

provisional

Present : Hon'ble Sri S.Biswa.s, Memper(A).

* Mr. A. Ahmed, learned counsel for
the applicants

Addl.

and Mr. B.S.Basumatary,

learned Cc.G.S.C. for the

réspondents.
Heard the

applicants as

counsel for the
well as Mr. B.S.

..Basumatary. Mr. Basumatary submits that

he«hqé,no opportunity to verify whether
made in para 4.7 of the
aﬁplication is correct or not. In this
paragraph it has been averred that two
or three juniors " as per the
' seniority in Annexure A
have been permitted by the respondents
to take the

limited departmental

competitive examination and the
applicants who are senior to them have
been omitted, 'if this chance 1is not
would be

Contd..

given their service career
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applicants to sit in the examination.
to the .

to the

promotion cohsequent
will ‘be

outcome of this O.A.

examination subject
* Post on 4.842000 for ‘further order.

O.A. usual

admitted. Issue .
Returnable on 4.8.2000.,

joint

is
notices.
The

prayer ° is
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Member(A)

appiicafion
allowed.
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Present ¢+ The Hon'ble Mr Justice D.N.
Chowdhyry, Vice-Chairman.

Four weeks time is grehted to file
written statement on the prayer of Mr
B S.Basumatary,learned Addl.C.G. s.c.

List on 21.12.00 for written state-
ment and further orders . '

Vice-Chairman
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21.12.00 Written statement is filed. The
applicant may file rejoindef, ifam any,
‘within two weeks from today.
. List on 19.1.2001 for hearing.
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%f@ a(. /é'é“ 119.1.2001 Heard the learned counsel for the parties.
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is allowed. No order as to costs.
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.CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWAHATI BENCHo.

O.A./RX® No. 235, . .. of 2000

o 19.1.2001
DATE OF DECISION scsceescace

Shri Swapan Kumar Chakraborty '
Shri_Jagannath Paul __ _ PETITIONER(S)

cm e e e ew T emy wn e ore

Mr A. Ahmed ADVOCATE FOR THE

o TToTTm T E T T T T PETITIONER(S)

. VERSUS -
e tmlon of India and others o~ .. .. RESPONDENT(S)
Mr B.S. Basumatary, Addl. C.G.S.C. ADVOCATE FOR THE

e

THE

THE

B m emm o TTo men ems TR e OT O™ ac AR was e e

~ TRESPONDENTS

HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN
HON'BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER

i

Whether Reporters of local papers may be allowed to see the

1. \/x/
judgment ? , ' o
2. To be referred to the Reporter or not ? 7

3.

4.

Whether their Lordships wish to see the fair copy of the ..
judgment ? .

Whether the judgment is to be circulated to the other Benches ? Yes

Judgment delivered by Hon'ble Vice-Chairman
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By'.Advocate Mr A. Ahmed.

IN THE CENTRAL _ADMINISTRATIVE TRIBUNAL
‘ GUWAHATI BENCH

Orginal Application No.225 of 2000
Date of decision: This the 19th day of January 2001
The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharrha, Administrative Member

Shri Swapan Kumar Chakraborty,

- Upper Diviison Clerk,

Office of the Executive Engineer (Electrical),
Guwahati Electrical Division-I, ‘
Central Public Works Department,

Guwabhati. :

Shri Jagannath Paui,

Upper Division Clerk,

Office of the Executive Engineer,

Silchar Electrical Division,"

Central Public Works. Department,

Silchar. .

...... Applicants

- Versus -

The Union of India, represented by
The Secretary,

Government of India,

Ministry of Urban Development,
New Delh.

The Director General (Works),
Central Public Works Department,
New Delhi. -

The Superintending Engineer,
Coordination Eastern Region,
Calcutta.

—

The Superintending Engineer,

Assam Central Circle I,

Central Public Works Department, :
Guwahati. e Respondents

By Advocate Mr B.S. Basumatary, Addl. C.G.S.C.



O.R D E R (ORAL)

CHOWDHURY.]. (V.C.)

The applicants, two in number, are working in the Central Public
Works Department (CPWD for short) as Upper Division Clerk. The applicant
No.1 is working in the Office of the Executive Engineer, Electricai
Division-I, Guwahati and the applicant No.2 is working in the Officg of
the Executive Engineer, Silchar Electrical Division, Silchar. Their grievanceé
are same and similar and the the cause of action and nature of relief
are also same and similar. Accordingly leave is granted to pursue their
grievance .in the same. application under Rule 4(5)(a) of the Central

Administrative Tribunal (Procedure) Rules, 1987.

2. ’ Bsf orde'r da_ted 3.4.'1995 these two abplicants alongwith fhirty
others were prorﬁoted té the post. of Upper Division Clerk (UDC for short)
. from the-date of actual assumption of charge of the higher post until
further orders and on promotion they would be on probation for a period
of two years. The office order of promotion dated 3.4.1995 advised the
promoted Lower Division Clerks (LDC for short)_ to intimate their acceptance .
or refusal of promotidn/tfansfer within fifteen days (for promoteés in
Calcutta) and twenty days (for promotees at outstation) from the date
of issue .of the order. The order also. indicated that any conditional
aéceptance of promotion wOuld not be acceptéd and all controlling officers
were -advised not to récommenél the conditional acceptance of promotees
.to the cpncerned office. The order further made it clear that in case
of non-'receipt of any intimation about the' promotees' acceptance of
promotion in time, their prdmption order would be cancelled straightaway
and the next person in the panel would be promoted in their place withqut
makihg any further referenée. the applicants  also stated tha't pursuant
to their order of promotion, the applicants accepted the same within twenty
days from the date of issue of the order of promotion, but their respective
controlling officers released them at a later date. The applicant No.1

joined, his promotional post on 9.8.1995 and the applicant No.2 joined his
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promotional post on -15.12.1995 on release from their respective posts
by their respective employers. A seniority list of the UDCs as on 1.1.1998
was published wherein the applicant No.l was shown at serial No0.239 and
the applicant No.2 at serial No.240. The respondent No.3 issued a
. Notification to all concerned vide letter dated 31.12.1999 inviting applications

to fill up about twentysix  posts of Head Clerks through Departmental

Competitive examination to be held on 3.4.2000 and 4.4.2000 from amongst
the UDCs_ having five years service in the cadre. There was a little
modificafion of the communication dated 31.12.1999 and the dat_é of
examination was re-scheduled on 6.7.2000 and 7.7.2000. The applicants
applied for permission to appear in the said examination. However, by
O.M. dated 8.6.2000, the respondent authority published a list permitting
the' UDCs t§ appear in the Departmental Competitive Examination ' for
.Head Clerks scheduled to be held on 6.7.2000 in respect of centres
mentioned. The name of the ,rapplicarits -did not appear in the list. Feeling
aggrieved, the applicants rhoved this Bench assailing the action of the
respondents, refusing them to participate in the competitive examination.

Hence this application.

3. - By order dated 5.7.2000 an interim order was passed by the
Tribunal directing the -rspondents to permit the applicants to sit in the

examination.

-

4. The respondents submitteq their written statement and stated

in clear terms that the respondent authority did not permit the applicants -

~to appear in the examination since they did not fulfil the essential

qualification, namely the minimum five years continuous service in the-

cadre as on 30.6.2000. According to the respondenfs since the applicants
did not fulfil the requirement of continuous service of five years in the

cadre of UDCs they were found ineligible and therefore, permission was

not granted to these two applicants to appear in the examination for

1’\/_—“V promotion tc the post of Head Clerk..

"\4'}
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5. Mr A. Ahmed, learned counsel for ‘the applicants “submitted
that byv the same order these two applicants and persons mentioned at
para 4.7 of the appli_cation‘were also permitted. Since they were released
by their respective authority they joined earlier and these two applicants
were nbt»released by their respective employers on ‘public duty. Tlae
applicants accepted the promotion and they could assume their promotional
pbst only after their release. Mr Ahmed referred to the promotional
list and also the intér se seni()rity list and submitted that the name of
the applicant No.1 was 'ShOWl’.l‘ at serial No.239 and that of the applicant
No.2 at serial No.240 in the provisional list,‘ whereas Kanti Achgrya,
.Sanjoy Kr Karan, D. Debnath, J.P. Sapui and Gurudas Das were shown
Abe-lo‘w the applicants, but they were called for the intervieiv only on
the ground that they could join in their rgSpective promotional p.osts
earlier, - leaving out their seniors. Mr Ahmed submitted that the aforesaid
ac’tiop of the respondents is arbitrary, discriminatory and contrary to -
the O.M. and note in the. CPWD Manual, Vol.I to the following effect:

- "A note tliat when juniors who have completéd the eligibilitif
period are considered for promotion their seniors would also
be considered irrespective of whether they have completed
the probation period, should be indicated in the Recruitment
Rules in order to ensure that seniors who might have joined
later due to various reasons are not overlooked for promotion.”

Mr Ahmed also referred to a judgmenf of the Central Administrative
Tribunal, Principal Bench in ,O.A.'No.2112 of 1994, P.K. Jha vs. Union
of India _and others, decided on 18.8.1999 in support of his contention
that seniors have to be considered for promotion when their juniors who

.

have completed the requisite service are considered.

6. Mr "A. Deb Roy,'learned Sr. C.G.S.C., appearing on behalf
of the respondents, on the othei hand, submitted ‘that the respondents‘
, only acted as per the eligibility condition prescribed for the post of Head
Clerk. Since a minimal period of .continuous service in the cadre was
prescribed and unless one fulfils the requirement, the question of allowirig
the applicants to appear in the Departmental Competitive Examinaiion
did not arise. The responclents all throughout acted bonafide and sought

to comply  with the rules and norms prescribed by the respondents

]/;/——V themselves.
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7. From the narrations made above it emerges that these two

applicants were'-promotedf'to the post of UDC as per the’order of

promotion dated 3.4.1995. There is also no ‘dispute that the applicant

No.l joined in the promotional post on 9.8.1995 and the applicant No.2

joined his promotional post on 15.12.1995. The applicant No.1 was serving

~at the relevant time of promotion under ACC/Guwahati and posted to

the Office of the TCD/Agartala. SimilarIy the applicant No.2 was serving

in the offi'ce'c;f the CCD-VII/Calcutta and was transferred to the office

of - the DCD/Dinhata. For administrative exicency they were not released.

" The applicants ‘could not join the promotional post immediately not due

to their own volition, but for the exigency- of administration. The applicants

were all along discharging their public duties. Such eventuality were taken

note: of in the O.M. as well as the CPWD Mahual, which also envisaged

not to bypass the seniors who might have joined later on due to .various

reasons and they were not to be overlooked for promotion. The inter

se seniority list all- throughout- maintained these two applicants as senior

to Kanti‘Acharya, Sanjoy Kr Karan, D. Debnath,' J.P. Sapui and Gurudas |

Das. Since the - juniors were given the permission to appear in the

Departmental Competitive Examination, the denial- of permission to these

two applicants to appear in the examination cannot be held as just,
reasonable and fair. The applicants under the circumstances could not
have been debarred to sit in the Departmental Competitive Examination

for promotion; from UDC to Head Clerk. The reﬁisal of the respondents

on the aforementined grounds- set out above, therefore, cannot be justified.

It. appears that both the applicénts have appeared in the examination
by virtue of the order of this Bench. The respondents are now directed

to declare the results and act pursuant to the results of the examination.

8. The application stands allowed to the extent indicated. There

shall, however, be no order as to costs.

\‘L\dwm . r/rm

( K. K. SHAMRA ) ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN

-
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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL,
. . GAUHATI BENOCH AT GAUHATI.

(AN AFPLICATION UNDER SECTION 19 OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985.)

ORIGINAL APPLICATION NozxﬁfﬁF 2000.

B ET WEEN

B A & Sriiﬁwapam tumar Chakraborty.
Upper Division Clerk,
Office of the Executive
Engineer (Electricalld,
Guwahati Electrical
Diviéimn*l, Central Fublic
Works Department,

GSuwahati-21.

271 Jagannath Faul,

| Upper Division Clerk,
Office of the Executive
vEngineer, Silochar Electriceal
Division, Central Fublic
Warks Department, Malugram,

<)

Maela Foad, Silchar =

Applicants.

‘ - AND @

i) The Union of India,
represented by the Secretafy,
Government of India, Ministry of
Urban Development,

Mew Delhi-11i0011.

444»/«%/,/6/1 -
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21 The Dirsctor General (works
Central Pgblic Warks D@partmenfw
‘Nirman EBEhawan, New Delhi-110011.

- T

=1 The Superintendent Engineer, Co-

ordination Esstern Regian, Nizam

-Falace, Caloutta-700020,

41  The Superintending Engineer, .
fesam Central Circle I, Central
Fublic Works Department,

. " Bamunimaidan, Guwahati-21.

-Respondents

L]

*

DETAILS OF THE APPLICATION: ”

1) FPARTICULARS OF THE ORDER AGAINST
WHICH THE APPLICATION IS MADE:

-

2 N 1

© i) The application has not been made against

&Ny particular  order but  praying for an

appropriate direction from this Hon'ble
Tribunal to the ﬂHe&pamdQnts to allow tée
applicants. . to .app@ar in  the Departmental
ompetitive Examinatiocn - for filling up the
past m% Head Clerk  vide G.M.  No.
FLOBY/BEACI/EZ/Z2000/Cal/7126%5 cdated 31—12~9§
and even No. 1468 dated 23-02-2000 and even No.
=iéh dat@d"zq;dﬁ#éomé. The aforesaid Exam{néw
tioﬁ Scheduled to be held on O&MQ?MEOGQ and

G7=-07-2000,
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JURISDICTION OF THE TRIBUNAL:

The applicants declare  that the

instant application is

ot

Subdect matter of the

within the Jurisdiction this Hon'ble

Triburnal.

i
~

R LIMITATION

( The applicants . further declare that

thie application is within the limitation

period prescribed under Bection 21 Wit the

Y

Administrative Tribunal Act, 1985.

4) FACTS OF THE CASE :

Facts of the case in brief are given

below:
Fumble are

That .Qmur

of

4.1 applicants
1

citizens India armd as such, they ArE

entitled to all - the rights and, privileges

guaranteed under the Constitution of India.
L 4

~
'

4.2 That vour applicants beg t state

that applicants are working in  the Central

Work 1),

Fublic

Clerk The Applicant No. is working in the

i
—
Ffice of the TEngineer, Electrical

Executive
Guwahati -

Wt conimse o
the Office

Division-1, 21. The dpplicant No.

in ot the Executive
F
Silchar

s

working

Electrical

enartment  an per Division -
0 gk M

Division,
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. . 4.3 That vour applicants beg to state
that they have got common grievéﬁ&es, common
~ause  of  action  and the nature of relief
prayed for is alsc same and similar and hence
havirng regardAtq the facts and circumstances
N » ' _théy intend ﬁo prefer this aﬁplication Jointly
. - and accordingly they crave  leave of the
. Hon"ble- Tribunal under Rule 4 (3){a) of the
Central Administrative Tribunal {(Frocedure)
Rules, 1987, fh@y also c«crave leave of the
Hon"ble Tribunal and pray that they may- bhe
allowed +to file this joint application and
pursue | the iégtant appliﬁantﬁ redressal to
: their. common grieyanceﬁ.
4,4 ‘ That the applicants beg to state that
. as per 'pfoyiaional seniority list of Upper
. - , | Divisian Cl@rﬁ in Central Fublic Waorke
. A Department, Region BT as | on ’01*01“@8 the
.
. fcant No. 1 is in Serial No. 239 and the
I TIN g e e € sots Ry "
applicant No. "2 is in ﬁer@al Na. 240, The
Frovisional Saﬁzority.List o f ngar Diviaimn
< .
Clert was issued By the Respondent No. Z:vide
. O4fice MamﬁréndumAMo& FUERV/BE(CY/EZ/Cal /g8y
| 870 dated 27-11-958.
. Annexure—§& is the phmtmadp? af
relevant portion . £ Frovisional
- ) Beniority List of Upper biviﬁian
Clerk of C.P.W.D. issued by the
Fespondent No. 3.

y

/% Golomntan b
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4.57 That vour applicants beg to state

“that the Respondent Mo X has issued a

notification to all concerned vide his letter
. X ;

No. F Na. 9 (58)/99/SE(Coord)ER/12465 dated F1-
1299 inviting applications to 111 up

approximately 26 posts of Head Clerk through

L= . S et —— T - .

) ST : s -
Departmental Competitive examination to be
held =1y} QE~08~-2G00 and-  04-04-2000,  The
' N
- -
aforesaid Examination open to the Upper

Division Clerks having 5§ (Five) vears service

' o » iy
in the Cadre. It may be stated that said O.M.

dated +- 3F1-12-99 has hean modified vigde
* .

Corrigendum F No . F{EEVIR/GE(Coord) /ER/ 168

dated 23022000 and the date of examination

has been rescheduled on 0D6~QF-2000 and O7e OF -

2000,
r. Afrmexure~EB is the photocopy of Noti-
fication Mo. - F Mo . g (58 /99 /8E

{Coord) ER/1246% dated 31-1%9-99 issued

by the Respondent Nao. 3.

Annesure-—-{O 18 the phmfmcmpy af
Corrigendum F No. 9¢(58)%9/8F (Coord)
JER/16H8 dated ZI3-02-2000 issued by

-

the Respondent No. 3.

4.6 That vyour aﬁpliaantg. e to Bﬁate
that after. i%éuamce af - Notification far
Bepartméﬁtal Competitive CExamination for
filling L posts of ‘Head Clerks your
applicants appiied betore the RESpQﬁqahtﬁ foe
granting “permission to appear in the said

Evaminatian.

&Mmé”//_- 0}//6;: g~




Annesurg~-D is  the photocopy of one
A ' such aplication - filed by the

-

applicant MNo. 1 before the HRespoan-

dents.

Tat Your appliaanté bheg T state

o ' 4.3

LN

L ' th{t the Respondent No.3 vide Office Memoran-
i . ;ﬁﬂ% No. 9(58)/5E(C}/ER/EDQOK Cal /%65 dated
QQMQA—EQQﬂ issdued 'permiSEiDn"ta the Upper

. Division Clerks “to appeér, in the said
v’ examination folbe_held on bé*ﬁ?—ﬁ@@@\and«ﬂ?-
) Q7 -2000. Most -surprisingly ;n'ﬁhe said Office
Memorandum ﬁhe‘.némeﬁ of applicants of this
instant application  have not appeared. But
i . their Jjunior ﬁérﬁmnﬁ who are juniora"un the
—_— : .
. applicants as per Frovisional Seniority- List
. af Upper Division Clerk which is annexed in
b - thie ‘applicatibn & ﬁm%wxurﬁmﬁ are granted
T , permissiaon  to éppaér in the said examination

vide Oftice M@mmwandum dated O8-046-~-2000. The

. \/ﬁpper Division Clerks in Serial Nos. 242, 247
: \./ . ' = .

% 244 of the Seniority List of Upper Division

Clerk are granted permiesion by the Respondent
No. % to appear in the s&id examination. It
[

may be stated that applicant No. 1 & 2 are in

Serial No. 939 & 240 of the Seniority List of
iy, - pgmmam—

AUpber Division Clerks.

4
+—

ﬁﬁhexuﬁe~E is the Fhotocopy of Office

Memorandum - No. FUEEI/SE(CY/ER/ZOD0/
/
Cal /5463 dated OB-0&-2000,

A4.%3  That vyour applicants beg to state
‘tﬁat till tpdéy the Respondents have not

Cissuwed any clarification or correction for

e et '_
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granting permission to the applicants. for

appegaring in. the said examination . to he held
on Q&7 2000 ard 07072000, Nor the
Respondents have informed the applicants the

¢

reasons for not considering applicants Mame
For appearing in.the sald Examinét;on of Head
Clerk. And . as such, finding no other
alternative the applicants are compelled to
approach this 'Hmn;blé Ceht(ai Adminidistative

Tribumnal for seeking justice.

4.q3~ Tha&'th@ applicants beg to state that
in aﬂy-caﬁ@'ﬁhe appiiaantﬁ are not allow@d'ia
'&ppear in,thé'enzuiﬁg eaxamination as referred
above they will facé ifrﬁparable loss - and

injurigs in their service carrier.

-

4..%0 " That your applicants beg to eas'taté
that 'th@' aéﬁjbmé aof - the Respondents are
illegalg'arbitrary, viulative-of the principle.
aof natural Jjustice. The acés aof the Respon-

S.dents are whimsical., It is further stated that
o tha’ﬂaﬁpmﬂdentﬁ have acted with a mala +ide
intention to deprive the applicants from their

legitimat@ rights.

4.14¢ . That the applicants made out .a prima
facie case against fh@ RFespondents for not
all&wing‘them to appear in: the said examina-
tiom. The princiﬁle of balance of convenience
) lies very.much in favour of the applicants and
in view of tﬁe matter the ‘applicante pray ?o&
arn interim ﬂraer directing the respandents tm_
allow them to appear 1in the said examination
N pendiné‘diapo&él of this application. ‘

/Mméwf - o

.
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That ybur applicants submit that they

have filed this application bona fide and for

of justice.

-~

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

1

4.12°
the ends

' 5.
SeR
oL E

Ay

/

S
) i [~

b

habdratornd

For that the applicants have made &

prima facie case against the Respéon-—
dents and hence, the action of the

.

Fespondents is illegal and mala-fide.

For that the action of the respon-
tents are arbitrary and violative of

Principi=sse of natural justice. .

P
-

For that the aiﬁilarly situated
junior DR S0NSE &re gf&nt@d ﬁermiéﬁimn
Ao appear in the said euaminatianlbut
the ;ppiicantﬁ whe . aré ﬁanimé te
those DEFEQnS & ot allowed tao
&ﬁﬂﬁafviﬁ the said &Haminatimh and.as
sueh the actionm of T e Ra%poné@mts
are whHimsical and aiso vioLativé' o f
the §undam@mta1. rights “of fhe
Qpplicaﬂtg. T

7

.For  that the HRespondents have not

applied their mind properly in
granting permission to - the eligible
persons and hence the same is liable

to be set aside and quashed. .

N

For that the Respondents have not

~

csorutinizred the Seniority list of the

Upper Division Clerks properly and



i
Q0

thoroughly hence  the said permission
for appearing in the said examination

af Head Clerk vide letter dated 08—

G6E-2000 is liable to be set aside and
quashecd.
actilbn of the

Far -that the Respon-

dents. is. illegal, arbitrary and not
sustainable in law.

For that being a madel emplayer the

Fespondents Can ok deprive the

applicants without any Jjustification

cand reason.

For that in any “view of thélnﬁtt@r'

the action of the Respondents are not

sustainable in the eve of law.

’

The applicants crave lLeave of this

Horm'ble Tribunal to advance further grounds at

the, time of hearing of. this applicatian.

&)

cand

applicants

this

efficacious

Hon’'ble  Court

DETAIL REMEDY EXHAUSTED:

L]

That sthere is no other alternative

remedy available to the

except invoking the jurisdiction of:

under: Section 19 of the

Administrative Tribunal Act, 1984,

7)

Flotornds

7

MATTERS OR,

PENDING, BEFORE ANY OTHER COURT:

NOT PREVIOUSLY FILED

-
- e ik o,
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The aspplicante further declare that
they -have not ¥iled'any application,

writ petitionmn or-suit in respect of

~the ‘subject matter of the instant

3.

application before any other ’cmurt,
&uthmrity or any oather bench of this
Hon ble Tribunal note any such,
anplicatiaon, wrif petition or suit is

pending before any of them.
RELIEF PRAYED FOR:

Undér' the facts and aircumﬁtancés
narrated above it is praved thét your:
Lefdship may be pleased to admit this
petitimn; records be called for and

issue notices to the Respondents to

show cause &5 to why - the reliefs

8.1

8.2

sought for in this application should
not be allowed and on perusal of the

recoids and after hearing the parties
and/or cause or causes that ma? be
shown, the Hon"ble Tribunal may be
nleased to grant the following
reliefs:

Te direct the Reepondents to allow
them tO. appear - in the eﬁsuiné
Departmental domp@titive Examination
fﬁr the post of Head Clerks to be

held on 06072000 and O07-07-2000.

To direct the HRespondents to issue

admit cards/ cadl letters to the
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1)

' i

///ﬁ' /

,The, applicants pray for an
corder Jdirectiﬁg the

O&H-07 2000 and

CfL.F.0.No.

. -~
Ghlnkorndoy 35

11

applicants to enable them to 'awpear

in  the afaresaid @rxamination to he
Meld on 06-07-2000 g Q7-07-2000 at

Guwahati.

»

To' pay the cost éf the case to the

applicants;

P

Any ‘other relief or reliefs that may

he entitled to the applicants.

INTERIM ORDER PRAYED:

During the pendency of this

application, the applicants pray for

the fallowing interim order:

1]
interim
Fespondents to
appear in S the said

allow them to

competitive ewamination Ffor the post
af Head Clerk scheduled to be held on

D707 =2000.
thLICQTIGN 18 FILED THROUGH ADVOCATE.

PARtICULARS oF I.RQD.
0647710
2,7, 2000
Gueve et C e
Gtesebds

Date of Issue:
Tssued from '

Fayable at

LIST OF ENCLOSURES:
As stated in index.

- e Veriftication.
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VERIFICATION
1. Sri Swapan Humar" Chakraborty.

Upper Division Claert, Office of the Fuescutive
Enginmerﬁﬁlecgrical), Buwahati Flectrical
Div;ﬁionvl, ‘rcentral Public Works Department,
Guwahati-21, applicant No. 1 ot the thie
applicatiwn'and 1 am authorised to sign this
varification on behalf aof other applicant and
verify the ctatements made. in the accompanying
application ﬂ“ar\ci in paragraphs l\-’\'\b(«.g/@(,/ Q{JD
Q"' ;‘ are true to my knowledge,
those mad@‘iﬁ paragraphs Q'Q/ 4'S/CU7 are
true to my‘ih¥armatimﬁ peing matters of record
and which I believe to be true and thoaé made
in paragraph = oare true to o my 1@gaf advice and

I have not suppressed any material facts.

fnd I g.ign this verification oOn this

the Bnd day of ,’4&7 2000 at Guwahati.

> [

/{;’ng/ﬂ-/g/’ KX v 84 @W(RM”/VT}'/

TeMpnonT
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OT‘F ICE MEMCRANDUM

1, g Y .
. w-ug w.—-‘."-" Al ‘ _' N
\

";mlw b. ‘,< " ..i!“‘ 3 s ‘(ﬂl{o

Sub : provisional seniority list of -UDCs :{«m' u.-; r.:‘a'yt/ﬂ@- ?z
Region 'B! as on 01 /1/98. Coo “ﬁm £
-~ : : g IR,

T ‘Mw"‘ﬂ?&*"ai%.ﬁ :
A draft seniority list of UDCs 1n CPWD under Region'B" :

_as on €1/1/98 is sent herewith. All SES/SSWs/EEs in:CEWD. .. ., .-'_-:,‘,Ef'." ]
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ES Nﬁﬁ éwappointmgnt as UDC etc, -etc, received from the. 1ndivmdual o
|

may please be checked with reference, to entries ‘in-the". .*,t:_.‘L. 4
N REAR DA

ervice bno ot staff and sent to this office for . '“_ L
chfce ymr action ot this office. - . e

One Seniority List. . ;3v;\$i ;: a,i :Tf'j :‘ fi‘
Superintending a}neeg?/”
; -Coordination. Qircle(EZ
Central PWD, Ca1~29. ,f o

. <é uhﬁ'“

o .2“_6 8 .‘
WD, MAr Bhawan._~~

Director General of wWork

¢ Delhi~11, e R . R
SEs/ssWs/EEs under Région 'Bi, ' L ,5.
Secretary, CPWD Staff Association.Cal. . <

04, The Regional Secretary, CPUD. Non~Gezetted Office:ﬁ
@ﬂ (Staif Association, Spl \ o

{ “ ( . | ,)’)..~-~-———-;_...__-‘.':,' ~ ‘
r/ . . . ’\%w7 ‘t -y Lo :

SUPERINTI:.NDING ENGIN ER

.-y
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L - GOVERNMENT OF INDIA
‘ CENTRAL FUBLIC YWWORNS BERRARTMENT

« F.NO; 9(58)98/SE(Coord)/ER/ / ,gé 5‘ Dated. 31.12.1999

OFFICE MEMORANDUM

Applications are hereby invited from Upper Division Clerks having
5 (five) years service in the cadre in order to fill up approximately 26
(twenty six) posts of Head Cleiks through Departmental Competitive

'\/ Examination for filling up vacancies in the grade of Head Clerks.. However,
K/, | 1).;4” ﬂ{,.the nos. of vacancies are likely to vary according to administrative réquirement.
t O\ ;:/} The examination shall bé held on 03.04.2000 to 04.04.2000 in
\? ,31"”” k) ;(th 15r B.R. Ambedkar Hall, 2™ ﬂoor Ist M.S.O. Building, Nizam Palace >

)
I Q}a‘}utta 20 for candidates from West Bengal, Bihar, Orissa and Gangtok under
" '\7 \ Q 'tl)p@upermtendmg Engineer, Co-Ordination, CPWD, Calcutta and at Guwahati

l\deer the Superintending Engineer, Assam  Central Circle

,‘ No,1,CPWD,Bamunuimaidan,Guwahati —21 for candidates .statuoned in Assam,
Arunachal Pradesh, Meghalaya, Manipur, Nagaland and Tripura. i

" {' / As per D.G(W)'s O.M No.5/52/98 EC.IV® dated 3,8.99 examination will

/ \,/ t{g conducted in terms of following guidelines:-

\ (\i < PART- | Written Exam. will be carrying
'L\( ‘ maximum of 300 marks.
AT PART-II Evaluation of Records of service of
: T Successful candidates will carry 100
e marks

The eligible candidates competing in the limited Departmental Exam.
shall take written exam. in PART-l as under:-

DATE TIME PAPER | SUBJECT
103.04.2000 | 10 am to 12=30 pm Paper-l | Precis writing & Drafting

2 pm to 4330 pm Paper-ll | Oifice Procédure

04.04.2000 | 10 am to 12=30 pm Paper-lll | General  Services &
Financial Rules ‘

axnmhe ' 1
Oftize ol the Repedintending Fnginas, Co-Ordination, CPWVI, Lastern Region, Nizam Palace, Calettin.700020
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Each paper shall carry 100 marks. The Paper-lil ( General
setvices & Financial Rulesy will consist of portions relating to Pay & allowances,
Joining Time, Pension Rules, Leave Rules, GPF Rules etc. Text Books on the
above rules will be allowed.

All Superintending Engineers ilc Superintending Engineers (P&A) and
Executive Engineers (Civil & Elec) are requested to bring the contents of the
OM to the notice of all concerned and applications in the proforma given below
may kindly be sent to this office duly filled in latest by 15.02.2000
positively. |

The above limited Departmental Examination will be open
only to those eligible candidates who are ._willing to be
considered for posting out side their present place of posting, if

felt necessary, by the department. Willing candidates should

report to the examination centre at 9=00 am,

™~
7 N
-
.

} N
s o S e
T (D.Hore)ﬂ‘)/ 7

[GRpe

Superintending Engineer, Co-Ordination

Copy to:- /

1. Director General of Works, CPWD, Kirman Bhawan, New Delhi

2. Addl. Director General, ER, CPWD., Calcutta

3. All Chief Engineers (Civil & Elec.) under Region-"B" -

4, All Superintending Engineers ifc Superintending Engineers (P&A) (Civil &

Elec.) under Region-"B"-

5. All Executive Engineers (Civil & Elec.) under Region-"B"
6. General Secretary, CPWD Staff Association, Calcutta
7. Regional Secretary, CPWD Non-Gazetted Staff Association, Calcutta
8. File no. 9(55)/SE@/ER/CPWD/Cal L
e SPr:
. (D.Hcre)
Superil!t/?”]_ding Engineer, Co-Ordination
e
T O
o /"/// )\"‘/X /// // - P
axambhe L ' "’"7-) « ( e 2
Cfice of the Supesinten-ing Tngine . Co-Ovdination, CPAVIL. Eastern Region, Nizam Palace, Calcutia-700020

)

£
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fDEPARTMENTAL COMPETITIVE EXAMINATION FOR FILLING UP

THE POSTS OF HEAD CLERK

PROFORMA

1. Name of the Candidate

2. Designation

3. Date of Birth

4. Date of Appointment in CPWD

Date of Continuous appointment in the grade -
6. Whether Permanent / Temporary

7. Whether belongs to SC/ST/OBC

8. Office %o which attached

9. Choice of Examination Centre

10.] ﬁﬁ Any other remarks

UNDERTAKING

in the event of my selection, | agree for my posting on promotion
a8 Head Clerk out side my present place of posting =

Date:- Signature of the Candidate
Station:- |

Certified that the above details have been verified from service
book of the candidate and found correct

Signature of Controlling Officer

(SEAL) ;

Please note that an application without the above undertaking
and certificate shall be rejected

examhe
Office of the Superintending Engineer, Co-Ordination, CPWD, Eastern Region, Nizam Palace, Calcutta-700020

1
b s
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o



| ENEYAE -e,
- ﬂ % - .
PC TN L ) B
‘\ 3 l Z:lf(db
‘ T e Pt oied s
. 11 u \. '1\;«‘.“9";. "\f‘]‘r.aﬁ!}\ .
GOVERNMENT OF INDIA S L e

! N v

teltral pUBLIC WoRrks oemmmsm

F.NO: 9(58)99/SE(Coord)I§RI /é g» : Dated. 23.02.2000

CCRRIGENDUM

Following amendment this office memorandum of even no. 1265 datad 21.12.29

calling application for Departmental Competitive Examination for promotion from UDC to Head

Clerk is hereby made :

1. Eliglbility Minimum 5 years continuous service in cadre 4~
as on 39.06.2000. _

2. Date of Examination © 06.07.2000 & 07.07.2000 (instead of
03.04.2000 & 04.04. 2000)

3 Last date of receipt of 30.04.2000. .
completed appilcation tn the =

effice the SE{(Coord), Cal.

Other terms and conditions of this office C.M. dated 34.12.8¢ mentioned above shall

remain unchanged. _ S
.-"'.ﬁ . A\\\
/'/ \'\’ /
-7 e e J
B ey I
S 23] | 20c0

(D.Hore)

Superintending Engineer, Co-Ordination

Copy to:-

1.Director General of Works, CPWD, Nirman Bhawan, New Dethi
2.AddI. Director General, ER, CPWD, Calcutta

3.All Chief Engineers (Civil & Elec.) under Region-"B"

4 All Superintending Engineers i/o Superintending Engineers (P&A) (Civil & Elec ) under Reglon-"B"
5.All Executive Engineers (Civil & Elec.} under Reglon-"B"

6.General Secretary, CPWD Stalf Association, Calcutta

7 Regional Secretary, CPWD Non-Gazetted Staff Association, Calcutta

8.File no. 9(55)/SEQ/ER/CPWD/Cal

L

A nl'?"
e i L in
- Y - .L

Engmeerﬂsslstant to
Superintending Engineer, Co-Ordination

cxamhe o v 4
Oftice of the Superintending Engincer, Co-Ordination, CPWD, Lastern Region, Nizam Pelace, Calcutta-700020
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No.9(31)/GED-1/2000/ /92
Government of Ind ia .

Central Public Works Department

she e e e ke o e e o ok

NPated Guwahati the & oz/ 2000

To ‘ )
The Supetintendinag Engineer(El),
Guwahati Central Electrical Circle.,
C.P.W.D,. Guwahati-21

suby - Departmental Compatitive Examination for fillina up the
nost of Head Clerk.

Ref :  Your 0.M.No.9(58)99/SE(Coord)/ER/1265 dated 31.12.1999.

An application dated 28.1.2000 1in prescribed form duly
completed for appearing in Departmental Competitive Examination
as circulated vide vour Q.M. under reference received from Sri
6. K. Chakraborty. U.D.C. attached to this ffice is forwarded

herewith for further disposal at vour end please. PN

Frc) o Apnlication Form-
- cupdtente
¢: —
(Er. D. Bhattacharvyva)
Executive Ehaineer(fl)
Guwahati Electrical DBipision No.l
C.P.W.D.. GuwphREINY 021
e Z N

1/2/%427
Copy Lo
Sri S8.K. Chakraborty, U.D.C.. Guwahati Electrical
Nivizion No.T. C.P.W.D., Guwahati-Z1.

ey

) s

EXECUTIVE (BNG NEESLE_}/)
_ s ‘ '
/ )/2&77

| [
fi:
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. AEPARTMENTAL COMPETITIVE EXAMINATION FOR FILLING UP
. THE POSTS OF HEAD CLERK -

PROFORMA
. 1. Name of the Candidate :~ 8hrd S.K. Chakreborty .
2. Designation - nan.e.
3. Date of Birth t- 10-11-1059,

Date of Appointment in CPWD .. 24.10-10n2,
% Date of Continuous appointment in the grade ,_ os_04.¢00s,

6. Whether Permanent / Temporary ;. permanent.
7. Whether belongs to SC/ST/IOBC - ¥o. _
8. Office to which attached tm 0.P.D.=T, C.P.¥.D., Guwahati-?t.
9. Choice of Examination Centre t-CU¥ARATL.
10. &; Any other remarks - NYIL
UNDERTAKING )

In the event of my selection, | agree for my posting on promotion
a8 Head Clerk out side my present place of posting

P

Date:- ?R-1-2000. Signature of the Candidate

Station:- Cuvehatd

Certified that the above .details have been verified from service
book of the candidate and found correct

2 -
Signature of Controlling Officer

PTG S (1)

A TN P e oy
(Sﬁ{k&

. CUWALRA T3
Please note that an application without the above undertaking
and certificate shall be rejected

f

Oftice of the Superintending Engineer, Co-Ordination, CPWD, Eastern Region, Nizam Palace, Calcutta-700020

o

examhe
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. GOVERNMENT OF INDIA | . g Lo
3 CENTRAL PUBLIC WORKS mmmsm Jh e
No.wayss(cmmoomm1 é YA 5‘ Rated: Q/g /M
- OFFICE | 0 NDUM :
In continuztion of thls OM No. 9(58)/SE(C)/FZ/2000/CAL/1765 dated
31.12.99 and even ne. 162 dated 23.2.2000 and evén No. 516 daled 295.
2000( indicating syllabuc)rmp ctively, the following I/DCs. have optec‘ and are
hereby permitted to-:appear for Departmental Competitivé Examination for
Head-Clerk scheduladi'to be held on 06/7/2000 at 10.00 AM. to 1230 PM. -
nd 2.00P.M. t0 430 P M, andOW?lZOOOaHOOOAM to 12 "‘OPM fn respecf v
of Centre as shown below: A
-\5\ WA Centre - : “CAL(‘UTTA |
7 B VenueX) . . B.R. Ambbdier HPl'l‘ﬂctﬂute hau) SRR
\///i > - . CPWD, stam Palace Caucuﬁa-ZO -
T . cag g ":5 ':‘L-, . / .
M ___Candidates .- From West Bengal Bshar Ofissa and S;lﬂm
. L 3 ' ) ' T B ‘(»'r\, } ;,. . e
(/Q\ RoltNo. Name. .. Roll No.’ - Name: "
k Lal'Ui0i- | Tapan Naskar . CalU/1s | Satish Mazuader
% ey "Cal/U/02 | Amalendu Dey C Calt19 | B.D. Chakrahortv
?/\ Cal'U/03 i 5.1" Sengupla CalU/20 | Ranjan Bhadra RS
Cal/U/04 | Ashis Kr. Nath . . iCal'U”21 ) Somnath-Adhikan o
Cal/U/05 | Nitendra X fohan Day | CalU22 7 /| Sanjay Katan .~ ., L
Cal’'U06 | Smt. Sahita Des o lcaruni D. Garnavak .
Cal'U/07 | 1. S Tomer . [ Cal'Ti24__| P.K Roy Chowdhury .
Cal/t /08, B. P. Nukheniee L Cal/L'25 i C.R. Pattanaivak .
| CalL,09 | R N Siagh _ i) CallUi26 - | Debasish Dutta
" Calr(10 T R Kov ' - | CalU27 ! Ashok Kumar Banerjee
 CaiUi1l \’ S0 Murty : , i Cal'Ui28 - /\ Dulal Debnsth
L__§Ll 5] _1_ 2 ! _Smt_Gouri Rani Ghosh - CalU729 1 Sukhendu Saha . 7
Cal'C:13 | R N.Paul - Cal'T:36 Swapan Kr. Mondal |
| Cal-ti/14 t_j L PoSatui 4 Cal'l%3) ' Subir Kanti Ghosh . ____.v____"j: '
CJ!,L 13 : A R Dey Sarkar , FCal 132 ; Sandip Nondi -
(a[b/lo - S, Santa Acharya N i ’
| Cal'L17 P1 K Roy T I o :‘” -‘}
| CAS
cemhe e : 6
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D Centre | : Gﬁwahaﬁ

E © Venue(Y) S Office of ﬂlcSLpanntending
© “A%am Centr ..1 Circle =1, CPV’D
cam sk Baming Moxdnn, szahaﬁ 21
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F . Candidates : From Assam, Meohu!aya Tnpum, Mampur
TS & ’\runaﬂ‘xal Pradesh -
Roll No. Name, .. 4 yf(}“ No. "~ 7 Nama L
GawU;01 | Smt. hapna Telien: N Gawli7 mpaanmuac}mee R
GawU0Z | Pradip Kr_Das .- GawU/R __ |HK Kabata _, | ", .
GawU/03 | Sandha Sarkar » Gaw'U/9 D.CSalkia. . .~ oo .- Y
GawU/04 | NarendraNarzari. - ... - GawU/10_ IRC.Dss & o s e
Gaw'lU/05 AM.KBhauacharyee' . “GawU/1l | L. Tuplolr“ ,' L e ,
Gaylj/06 | J. C.-Mondal . i
NB:'" Respective Controlliig Officers are hereby requested to issue necessary -
Tdentification Slip with the attested signatire of the candidates which is to. -
be produced at the Examination Hall, failing whnch candldates mn m)t be .
allowed f{o sit for emmimuon . R S O

Copy tor mfonmtxon to : 3

1 Addl D|red0r Genera| ER r‘pWD Calcu SR ‘ ' quuvstcd o p‘casy. »

2 All Chief Engmeers (CIVI' & Elec) under lmtm\ate the mmcumbent under "."
Reglon-“B" ! their vontrol and direct them

3 Al Supermtendmg Engmeers e {10 attend on 06/07/2000 at
Elec.) under Reg!on “B” C

4 All Executive Engmeers (Civil & Elec) under
Region-"B"

5 File no. 9(55)/SE©IER/CPWD/CaI
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' In the Central Administrative Tribunal
j Guwahati Bench :: Guwahati

OA No. 225/2000

SHRI SWAPAN KR. CHAKRABORTY

-Versus-

UNION OF INDIA AND OTHERS.
........ Respondents.

WRITTEN STATEMENT FOR AND ON BEHALF OF RESPONDENT NO.1,
2.3&4. :

I, Shri Anurag Garg, Executive Engineer(Admn), Assam Central Circle-1,
CPWD, Guwahati-21, do hereby solemnly affirm and state as follows:

That 1 am the Executive Engineer(Admn), Assam Central Circle-1,
CPWD, Guwahati-21 and [ am under instructions from the Respondents
for taking necessary steps including filing written statement in this original
applica,tion for and on behalf of Union of India as well as the Director
General of Works, CPWD New Delhi, Superintending Engineer

(Coordination), Calcutta and Superintending Engineer, Assam Central

Circle-I, Guwahati. Be it stated that the Union of India -and the others

have been impleaded parties Respondent No. 1,2,3&4 respectively. A

~copy of the aforesaid original application has been received from the

UM ,
\ Ao o

Respondent No.4 and gone through the same and understood the contents
thereof and as such I am competent to file this written statement for and

on behalf of all the Respondents No.1,2,3 & 4.

That this answering respondent does not admit any facts, allegation
statements and averments made in the OA save and except those have been
specifically admitted hereunder in ‘this written statement. Further the
statements which are not borne on records have also been categorically

denied.

FH Name ~<Szua,aan Gﬁaﬁra/fm{y ( méar[(u/ Pt
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That as regards the content of paragraph 1 of the OA this answering
reépondent respectfully states that the application of the applicant to appear
in the Departmental Examination ta fill up the post of head Clerk is not
tenable/acceptable as the eligibility criteria to appear in the said
Examination specified in the O.M. No.9(58)99/SE(Coord)/ ER/265 dated
31-12-1999 (Ex-1) and O.M. of even file No.168 dt.23-02-2000 (Ex-2)

does not qualify the applicants to appear in the said examination.

That as regards the contents of paragraph 2 of the O.A this answering

Respondent does not make any comments.

That as regards the contents of paragraph 3 of the O.A this answering

Respondent does not make any comments.

That as regards the contents of paragraph 4.1 of the O.A this answering
Respondent respectfully states that the facts of the case are subject to

verification.

That as regards the contents of paragraph 4.2 and 4.3 of the O.A this

answering Respondent does not make any comments.

That as regards the contents of paragraph 4.4 of the O.A this answeﬁhg
Respondent respectfully states that as per provisional seniority list issued
vide SE(Coord.) office No. 59(SE(C) EZ/Cal/98/870 dated 27-11-98 \
(EX-3) the seniority in the grade of UDC in respect of applicant 1&2 i.e.,
Shri Swapan Kr. Chakaborty and Shri Jagannath Paul is 03-04-1995
respectively while their date of entry in the grade of UDC is  9-8-95 and

'15-12-95 respectively as per co. 6 of the seniority list. It is_pertinent

place to mention clearly that seniority in the grade is treated from the

date of issue of prometion order while date of entry in the grade

indicate the date, the official actually assigned the post to perform

duty in the higher post continuously.

That as regards the contents of paragraph 4.5 of the O.A this answering
Respondent respectfully states that the fact stated by the applicant is
incomplete with wrong motive of suppression of fact leading to put the

Hon’ble CAT in confusion. It is agreed that notification for Examination

f7/9(éme~c$euapan Gfafra&)r/y ( 5’?7&5(/1/”/ Pz
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was first issued on 31-12-99 (Ex-1) to held examination on 3-4-2000 and
4-4-2000 calling application from UDCs having 5 years service in the
cadre in the enclosed proforma. 1t is also agreed that the said O.M. dated
31-12-99 was modified by corrigendum issued vide SE(Coord.) office
O.M. dated 23-2-2000 (Ex-2) rescheduling the date of Examination on 6-7-
2000 and 7-7-2000. In the said O.M. it was clearly mentioned as first

point that eligibility criteria is minimum 5 years of continuous services

in_the_cadre as on 30-6-2000 which is deciding factor for allowing a

candidate to appear in the said examination, has been suppressed by the

applicant in the statement purposely.

That as regards the contents of paragraph 4.6 of the O.A this answering
Respondent respectfully states that it is agreed that the applicant applied to
the Respondent No.3 for granting permission to appear in the said
examination mentioning their date of continuous appointment in the grade
as 3-4-1995 against Sl. No.5 of annexure “D” instead of quoting their
date of entry in the cadre purposely knowing fully well that they do not
meet the eligibility criteria for appearing in the said exam for not
completing continuous 5 years service in the cadre on 30-06-2000
mentioned clearly in the O.M. dated 23-2-2000, date of their entry in the
cadre being 9-8-95 and 15-12-95 for applicant No. 1 and 2 respectively.
The other candidates mentioned their date against Sl. No.5 as the date of
continuous service in the grade. Exhibit No.4 represents the application of

a lady candidate at Guwahati itself for example.

That as regards the contents of paragraph 4.7 of the O.A this answering
Respondent respectfully states that there is no reason of getting surprised
by the applicants for not granting their permission to appear in the said
examination by the respondent No.3 as the applicants have not completed
5 years continuous service in the cadre of UDC being their entry in the |
grade of UDC on 9-8-95 and 15-12-95 respectively and thereby the
Respondent No.3 has acted righteously as per eligibility criteria mentioned
in the O.M. dated 31-12-99 and 23-02-2000. The spirit behind the

provision of the criteria that one should have minimum_5 years

continuous working experience in the grade of UDC to enable him/her

capable of working in the higher grade of Head Clerk. One may, for

whatever reasons, join the cadre after one or two years of the date of issue

HName ~<Sma/)a}1 Gé‘afraﬁ)r(y ( 937&5'4:%}”'/ Pns
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16.
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of his/her promotion order and therefore he/she cannot claim of having 5
years working experience in the cadre. In this context a copy of

DG(W)’s OM No.5/52/98-EC dated 11-10-99 is exhibited as No.S in

which Para (ii) speaks of evaluation of 5 years Confidential Reports of

UDCs for prometion to the post of Head Clerks. The Confidential

Report of an official is written from the date of joining of the

incumbent in the post and not from the date of issue of promotion

order and therefore. it is beyond any confutation that 5 years working

experience is_the criteria for _allowing one to_appear in_the said

examination. The other UDCs at serial Nos. 242, 243 and 244 in the

seniority list mentioned by the applicants joined their cadre on 5-6-95, 29-
4-95 and 12-6-95 respectively and thereby have completed their 5 years
continuous services on 30-6-2000 and have been allowed by the
Respondent No.3 correctly. As such claim of the applicants to allow them
to appear in the said examination on this plea does not hold good and

demands to be summarily rejected.

That as regards the contents of paragraph 4.8 of the O.A this answering
Respondent respectfully states that SE(Coord.) office O.M. dated 31-12-99
and 23-2-2000 does not have any provision of intimating the candidate in

case of their non-admission in the examination.

That as regards the contents of paragraph 4.9 of the O.A this answering

Respondent does not make any comments.

That as regards the contents of paragraph 4.10 of the O.A this answering
Respondent respectfully states that as already explained in case of para 4.7,
the respondent No.3 has acted righteously as per eligibility criteria
mentioned in the office O.M. dated 31-12-99 and  23-2-2000. Therefore,
claim of the applicants to allow them in the said examination violating laid
down eligibility criteria is rather self interested and illegal and demands to

be quashed.

That as regards the contents of paragraph 4.11 of the O.A this answering
Respondent respectfully states that the application of the applicants to

allow them to appear in the said exam demands out-right rejection as they

FHName~Saapan Gfaﬁmﬁnr/}/ (PHSarkur) Pes
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have not completed 5 years continuous services in the cadre as already

explained in preceding paras.

That as regards the contents of paragraph 4.12 of the O.A this answering
Respondent respectfully states that the respondents No.3 has acted
righteously as per eligibility criteria for the said exam and unjustified, self-

motivated claim of the applicants demands to be summarily rejected.

That as regards the contents of paragraph 5.1, 5.2 and 5.3 of the O.A this
answering Respondent respectfully states that the allegation is denied. The
action of the respondent No.3 is fully impartial and justified in view of

the position explained in case of para 4.7 above.

That as regards the contents of paragraph 5.4 of the O.A this answering
Respondent respectfully states that the allegation of the applicant is
denied. The respondent has applied his mind absolutely properly by not
granting permission to the applicant to appear in the said examination as

explained in preceding paras.

That as regards the contents of paragraph 5.5 of the O.A this answering
Respondent respectfully states that the allegation is denied. On the
contrary it statéd that the applicants have not been granted permission in
the said examination because of thorough scrutiny of the seniority list of
UDC:s by the respondent No.3

That as regards the contents of paragraph 5.6, 5.7 & 5.8 of the O.A. this
answering Respondent respectfully states that the allegation is denied. In
view of position explained in preceding paras, the action of the respondent
No.3 is reasonable, justified and tenable in the eye of law. The respondent
pray to the Hon’ble Tribunal to produce further grounds/documents at the

time of hearing.

That as regards the contents of paragraph 6 and 7 of the O.A this

answering Respondent does not made any comments.

That as regards the contents of paragraph 8 8.1 & 8.2 of the O.A this

answering Respondent respectfully states that the respondent pray before

N %&.ma~<5wa/)mz G[(uﬁ‘a&)r/y (/ ,737&3(11:[@/ Ps
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the Hon’ble Tribunal to pay cost for dragging the respondents
unnecessarily in the Court of Law inspite of having very clear criteria in

the office 0.M. dated 31-12-99 and 23-2-2000.

24.  That as regards the contents of paragraph 9 of the O.A this answering

Respondent does not make any comments.

25.  That as regards the contents of paragraph 9.1 of the O.A this answering
Respondent respectfully states that as per direction of the Hon’ble
Tribunal, the claimant has been allowed to sit in the said examination and

their consequent promotion will be subject to the out come of this O.A.

VERIFICATION ...................

CEQNW\\Y'\

Al

HName ~Swapan G[a/z’ra[nr/y (FPHSarbar) Pé
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VERIFICATION

I, Anurag Garg, Executive Engineer(Admn), Assam Central Circle-l,

CPWD, Guwahati-21, Assam being authorized do hereby solemnly affirm and
states that the statements made in this written statement are based upon the
information gathered from official records and are believed to be true. Nothing

has been concealed. So, help me God.

OM,U\UY) 12| o
DECLARANT

Pt
HN o ~Swapan G[a&a&)r{y /mcsﬁl‘faf/
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CFINO; 9(58)99/8E(Coord)lERl / Zé S .., Dated. 31.12.1999

OFFICE thomm)um R
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Applications are hereby lnvuted from+ Upper Dmmon Clerl(s having
T .

(flve) years servuce in lhe cadre in ordel to ﬁll up approxnnately 26

(twenty sm) posts of Head Clelks lhrough Departmental Cmnpetmve
!Exammation for filling-up vacancies in-the grade of Head Clerks However,

. -, the nos. of vacancies are likely to vary according to administrative requurement /

The examination shall be held on 03. 04, 2000 to 04.04.2000 in
the DrBR. Ambedkar Half, ~2"d floor, lst MSO Bualdmg,

Nizam Palace

§ .Calcutta 20 for candidates from West Bengal Bihar, Orissa and Gangtok under g,\
“ the. Supenntendmg Engineer, Co- Ordmatlon CPWD, Calcutta and at Guwahati _ E
§ under’  the  Supefinteriding ‘Engineer,” * Assam: entral Circle h
: _ &
3 No,1 CPWD ,Bamunuimaidan,Guwahati ~21.for candidales: stationed in Assam g
% ":»'Arunachal Pradesh; Megh1laya Manipur, Nagaland and Tripura. A
? i - .- As per D.G(W)'s O.M No.5/52/98, EC.IVO dated 3,8,99 examination will 5
.‘J K
’1 o be conducled in terms offollowmg gwdehnes - i
* PART-1 - - Wnlten Exam. will be carrying j
i 7 E S T aiindm of 300 marks, . i
‘ PART-I B - Evaluation of Records of service of :
j T Jrri o e TG guescassful candidates will carry 100 3
marks
. The ehgtble eandldates competing ln the lumted Departmental Exam. '
~+-shall fake wiitteh exam in PART-l as under:-~ -
. DATE | ;i TIME . | PAPER - SUBJECT
‘ - $-‘,‘:' ‘- SR A 0 I
' 03.04.'20(%4_‘_104 mm 50 12 ?0 pm Pape[ l_i ﬁlecigl/vg_lplg & Drafting L
2 pm to 4230 pin___ | Papér-li_| Office > Procedure k!
04.04.2000 [ 10 am to 12=30 pm | Paper-il | General Services 8
. _J Financial Rules

-~ ©Namhe

SRR e T

Urria!

N |
© . -ww . Office ol tie Superintending Engineer, Co-Ordinntion, CPW, Fac(¢f n Region Hizam Palace, Calentin-70p020
= . P
EEE

m Mﬂm i
the Enginier smn., s 7
miﬁm Tfm 3 ._, ,. I e R #
. o '..,“«.i’: S e Tt o . M, : ::'.
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- GOVERNMENT OF INDIA £
CENTRAL PUBLIC WORKS DEPARTMENT }f.
F.NO; 9(58)39/SE(Coord)/ER/ / 6’ g: Dated. 23.02.2000 i
. d [
. -~ Q\‘
CORRIGENDUM %
\“":
‘ fi.
Following amendment this ollice memorandum of even no. 1265 dated 31.12.99 el 0,

) . ty:
calling application for Deparlmental Competilive Examination for promotion from UDC {o Head E!, _
Clerk is hereby made : }\‘ :'

. AN
1. Ellglibltity Minimum 5 years continuous service in cadre I . lf; '
AN - (” i
as on 30.06.2000. ¥ {
2. Date of Examination 06.07.2000 & 07.07.2000. (instead of ,
03.04.2000 & 04.04.2000)
3 Last date of receipt of 30.04.2000. i
, completed applicatlion In the
oﬂice'tl_te SE(Coord), Cal. _ "E
| ’z
Other terms and conditions of this office .M. dated 31.12.99 menlioned above shall '
remain unchanged. T ;
: . i
> o {
I ’“’71/ 2] 2000 1
(D.Hore) i
Supermtondnu Engineer, £n-Ordination '
Copy to:- /2 7) 21 2G40 t
1.Director General of Works, CPWD, Nirman Bhawan, New Delhi E :

2.Addl. Director General, ER, CPWD, Calculta
3.All Chief Engineers (Civil & Etec.) under Region-"B" .
4.All Superinlending Engineers ifc Superinlending Engineers (P&A) (CMI & Elec.) under Region-"B
5.All Execulive Engineers (Clvil & Elec.) under Region-"B”
6.General Secrelary, CPWD Slalf Association, Caicutla
7.Regional Secretary, CPWD Non-Gazelled Stall Association, Calculla

,\,84‘ -ile no. 9(65)/SET/ER/CPWD/Cal

\
;i!’.' it

/
-y, ol
Engineer ﬂfmmfant to

ending Enginecer, Co- Onlumtlon

Supo int
,/ /7/7451*0

Oftice of the Superintending l’,ngnn er, Co-Ordination, CI'WD, Tostera Region, Niznm Paluce, Calentta-700020
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060 /5@ e/ el 90 Q70 ‘3“‘*-‘-“-‘=”r)~7/i \/[98 08

CIELCE HENCIANDUN

Y R akd

provisional senioriky list of UDCs in
Reglon B oas on 01/1/98,

- AT st

Suly

A draft seniority list of UDCs in CFWD under Region'B?

4} 0//20’3‘7) as ‘on@ is sent herewith. All sES/SsWs/EEs in CFWD

pastern Zone, 1L} Zone, IGD(Mtn, )zone, Patna Zone, North
ELastern zone are-reqguested to‘circulate the list to all

'and objections if.any, with regards to. -

.concerned staxf
Birth, Date of

favtual position or UDC such as pDate of
received #rom the individual

B n 1et g BN B, 1S il £ LT 1 et sa o e B i

appointwent as UDC etc, ctc,
i ' may please be checked with relerence to entries in the
service Books oI stafl and sent to this office forx

mecessaryan action ot this ofifice.

LEheld @ one Seniority List. J
\

\
t
D L ~
D e S LT
.superintending Englne g(',—
Ccoordination Circle(é,' BRR

e 2l
T —

Centrgl'PWD, Cal-26,
=~ wlaﬁ?ﬁfr‘/‘s:?s‘] 78

Copy to :
romsn Bhawan,

1 0l. he Director General olf \'lor!<;§y$7?;’-{'i'fi), ML
QQQDQOmy’ Mew Delhi-lle L

02. Alk sSEs/ssWe/ERs under Ritgion 'R

NEa

’é-;;;;;;%'-"'\ T T Y TN LT IR I

R

03. The Secretary, CPWD staff Association.Cal.
04. The Regional Secretary, CPUD llon-GCozetted Office
statf iAssociation, Cal. o

T . : /l
£ . 4
: | : 1 *\/_____‘

3 )y, - :
;? ).\7\\ .
4 . ' SUPERTNTERDING ENGINEER

I - ' C?{V i -
: . "Gl“,",?".-'/ 2(7”/ { Cp e

/

s

'jm_ S TSN DI TR Ty
SR PR M . ERUE AP B e IS ]

. ] S . ) amg\_—&?
' o c\AZJ(FT;H-q
: 12 ®
oA R (9)
. Cooutive Epy - ~r (- dman.)
;- TUH 354 ST a-g
Agzora Cony ) Cucls.l
8, &, f. fu, qognd-gg

YA E YL, Guwathiot 8}
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UR 01/ /4‘8
R~K-§Om‘”_ézi;t v_;f 2A/3/54
Man;ié’;ééék i UQ 20/5/5A
Netzi Ch. Das:- o7/5/57
Swr,.2n Koo C'nak;aborty.UR .10/11/59
Jagannath Paul T UR- 03/12/00
z{‘éntl Acharya »* -~ _UR 02/11/64
_e_é,n-'L:. Karan, UR..08/2/59 |
B Zebnath _UR 03/1/59
fovevs lvnitash S'aDLlJ;\ CIR . l6/'ll/§0
Gt ' SS.".28/2/6'1.

“f10/11/71-—06/4/95

23/12/71 05/6/95
oa/2/72 ':12/10/95:'
03/6/72" LS/S/Q o
" 04/8/82 13/9/05

7 v
21/410/82 0S/8/95~ -
05/11/82 15/12/95
10/4/85 05/7/95
"13/9/85' - 05/6/95 ~
29/;1/85 39/4/95<
02/1z/85 i2/6/%5.

19/i0/82

17/7/95

-

‘f01/4/88

-

MCD-— i .L/nerncmn
B k; .‘“.\ “‘"? ":'

03/4/95 cébéi/éaz

01/4/88 o3/4/95 ccn~v::: Cal‘. E
51/4/88* 03/4/95 _sc*n/s uri }
01/4/88 Ws/e/55 sem/sillgr-ri
101/4/§§ 03/4/;3 Sccyé}}cna;.‘; ‘E
01/4/88 - 03/4/95" \GCEiLI/Gth:
01/4}88 ‘d3/é/95~;éCED/Silchar -
03/4/95' =S
01/4/88° 03/4/95 - ..::::fﬁ;g
01/¢/85 "03/4/95 /cc,:—vu/ccmzi
91/4/88 03/11/9: / spc/u*;-::"w EJ
. O;/4(192 ' 3 {



E_

PN L .
it was e T a8 s lat dnd
. T R N R I PSR et DU B
SRR T N Y A R T A
"'

| < 7\ o
) /& _EXHIB] () @\

DEPART MENTAL COMPETITIVE EXAMINATION FOR FILLING Up :
THE POSTS OF HEAD CLERK |

PTG

$¢s
SRR -

i

PROFORMA

=l Cond g San oo

1 Name of the Caudidate "'7’"\( et (j -

2 Designation ..

7¢I \' - 956 /

3. 'Date of Birth 939\ -5 -L) 5

4. Date of Appointment in cPwp 5 —"9 |97 7’ ‘ /
5. Date of Continuous appointment in the grade 30 -—=¢ '19(? 2-
6. Whether Permaiient / Temporary
7 Whether belongs to SC/5T/ORBC
3

Office to which attachedd

9, Choice of Examination Conire
10. Ny other Femaitis
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In the event of my . selection, | agree for my poclmq on promotion - %
as Head Clerk out side my present place oU:o«sth 1
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Ploase note that an application without (he above
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\ This has reference Lo thisx NDircotorale
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Ve .
l\l pmber dnted 3,32.99 and 21.8.99 on the above
n thin vcennection some furlhed clavifieations
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i) The exisbing DI wnl'kimf. in Cooreed

for waliing s apeed e e LDCs e

Head Clorks wivler senior ||\ quotn
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IN THE BENTRAL.ADM@NISTRATIVE TRIBUNAL
GU@QHQTi BENCH BUNﬁHﬁTlu
’ - .
O. A. NO. 225 oF 2000,
Sri Swapan Kumar Chak;abarty Z Anr,
- Applicénts,
“Versug-
The Uﬁiﬁn of India & Ors.,

- Respondents.
"IN THE MATTER OF .

Rejoinder submitted by the

applicants = of the above
= . \ Original Application No. o295
of 2000 against the Written
Statements submitted Oby the
Respbndeﬁtﬁ.
The humbile applicants filed
their Rejioinder as follows:
11 That wifh regard to statements made

in Raragraphs 1, 2 ‘and I o the applicants have

®
no comments,
21 That with regard to statements made

in péragréph No. 4 of the Written statement
A thé abplicant% beqg to gtéte that the eligi-
bility Ccriteria to appear in ths Departmantaln
Exéminatimn for Fromotion to the Grade Q¥‘H@ad
Clerk as mentioned  in  0.M. No. " 9(58)99,8
(CgrdBERKIE&ﬁ dated Z{~12-99 ~and 0., No.
9(58)@9/SE (Cord)ER/f@B dated 2I-02-32000 (at

e ex&@w%//"'

b mead iy . A
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Annexure-A4 & B of the 0.A. 225/7000) was that
"ﬁpplicétimnﬁ are hereby invited from U,Diﬁgn
having & vyears service in the Cadre’ . The
said order dated 31-12-99 Was modified by
morrigéndum iﬁsuéd Nide 0.M. dated 23-02-2000
where it is specified that *‘minimum 5 YEArsS
continuous service in cadre as bn'.30~0&m
2000": it may bé stated the apdlicantﬁ have
completed service in the cadre, i. e., Broup c’

{Ministerial) (The term‘ Cadre has been

ff specified in C.FP.W.D. Manual Vol. I, Bection

i, Chapter-—IV f&dmiﬂiﬁfratign) for more than

. 18 years continuous service,

Annexwre—F Cis the photocopy of
éxtract!df relevant part of C.F.W.D.
Manual Vol. I, Section 1. Chapter-IVy

(Admindistration).

31 That with ‘ﬁegard to stateménts made
in paragraphs No. 5, by 7 & B. of the Written

statement the applicants have no comment.

4 3 That with regard to statements made
in paragraph Nao. 9 of the Wiritten statement

the applicants beg to 5tate- that the
\ R 4. - . Rt - 3
applicants were promoted to the»ﬁrade of Upper

f‘ . 4N - - ~ s . e - - A
Division Clerk vide (Office Order No. 9(56)/95K‘
SEcEZ/Cal/490 dated OZ~04-95 which were
' [ = . .

accepted by the applicants in prescribed time
limdit, i.?wﬂgdzyﬁ from the date of issue of
sald Officer Order. But the applicants were
ralieved by the respective Controlling Officer

v at later date fto enable them to join in their

Xé~ fa{a« .r'?e/gﬂ-;j’—
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new posts,  1,9.5 Upper ﬁivisian Clerk, G0
applicanté areAAnd way can be hold responsible
for that. ioreover, the juniors have heen
, allowad ta 8it in. the said examination as. per
the seniority }ist of Uppeyr Division Clerks,
in Central Public Works Departm@ntc In the
said ganiarity list the applicants’ name aré
shown abmveA"ihe .junior persons  who were
- ' , ] allowed to Sié‘ in the Departmental Examina-
' x tion. Hence the statements mada in the
paragraph No,‘q'are not correct and denied by
the applicants: ' | '
51 ¢ That with regard to ﬁtatements made
in paragraoh No..10 of the Written statement
the ’appliaants beg to state that the
Stét@ménts are not true and baseless. It may
be stated that im case of F. K. Jha mVersugf
Union of India and others in 0D.A. No. 2112 of
1994 decided ~oﬁ 18-08-1999 by the Frincipal
Eench of the Qow3b1@ Ceﬁtral Administrative

Tribunal it was held that +the Senior persong
“who hava‘not completed the requisite service:
fmﬁ' prmmofidn wheregs Junior pergmnsi héve
cmmpletéd the requisite service under relevant .
rules then the Department should relied on the
Department of Fersonnel and Training Office
Memorandum date& 2101989 to face sueh
situation. In that case senior would alsao be
considered foti prbmotimm Cirrespective of
whethar they have completed the probatimﬁ
period should bhe ihdicated in the recruitment

rules in order to ensures thHat seniors who

 _h st .
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might have Joing latter due to various reason

»are not over looked for. opromotion.

It iﬁ<p@rtiment to mention here that
uhder»the CHrWD ménual volume I (1992 edition)
Chapter IV promotion Section 5 Fage S8 deals
with ‘such ﬁypeloﬁ'situatiann The extract of
the provision quoted below for kind perusal of

this Hon'ble Tribunal. -

YA note that when Jjuniors  who  have

R e N

R}

'cmmplated Cthe ' Q;Lgibijgty ”‘perimd are
ek R IS : e TN TR e

considered For promotion their seniors would
. M.;ﬁtl - - RS S

also be considered irrespéctive of whether
: < s ",

R e —— - -
they have completed the probation period,
- c‘ :! 1]
should bhe indicated in the Recruitment Rules

in order to ensure that seniors whao might have

joimed later due to various reasons are not

overlooked for promotion. ™’
- v
oA T That with regard to paragraph No. 11

of the Written Ctatement the Applicants Beg to

state that in the application forms (Froforma)

submitted by the applicant For Departmental

Competitive examination for the post of Head
Clerk the applicant has correctly stated that
their date of cantinuous appointment in the

grade as 03-0G4-1995, It is relevant to note

. that the Respandents themselves have prepared

the seniority list showing the actual date of
seniority of the applicants in the Orade as on

Q2041995 ., The Respondents have issued

another FProvisional Seniority List of Upper

Division Clerk as non 01-Q07-2000 vide letlter

A

/é amfﬁﬂﬁz;a- —
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dated 16~11-2000 wherein the applicants have
been placed against serial No. 217 and 218
respectively. The date o# s@nioriEy in  the
Grade of Upper Division Clerk has been shown
as 0Z-04-19293 and hence the statements made in

paragraph is baseless and motivated.

Annesure-~G is the phgtoﬁbpy Cof
seniority list of - Upper Divisian

Clerk as  on 01=-07-2000 vide letter

dated 16-11-2000.

[on ]

71 - That with regard to paragraph MNo. 12
,of the Written Statement the Applicants beg to
state that the Respondents have tried to mis-~-
interprat the terms of ‘Appointment’ as ﬁhéy

themselves épmwinted (Fromoted) the applicants

“fram the post of ‘Lower Division Clerk to Upper

Division Clerk (both are group-~-C ministerial.

-'3cadre) with effect Ffrom OQOI-04-~1995, Buﬁ the

applicants assumed chafge,in the new assign-
ment at later date due to non-release by the
Controlling Officer at the relevant time.
Although the apﬁiicant accepted the promofion
against ‘prescéib@d time limit, I - S 20
(twenty) daygp‘The terms mf letter ’Appmint;
ment’ are clearly given in the aenior?ty,list
of Assistant Eﬁgineer (Civil) issued by the
Director éam@rél Worlks, C.P.WfD. vide 0.M. No.
T0/10/93-EC. 1 dated I1-03-1993,

The éantentiﬁn of the FRespondents
urnder this paraéraph is, totally baseless and

in suppression of facts as the Respondents

/‘{ﬁ g’(ﬁ-ﬁ/’?ﬂéaj”.
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have allowed the I (three)  Junior persons in

Seniority list Serial No. 742, 247 and 244 to

£it in the said Departmental Fxamination for

the post of Head Clerk. It is also stated

that the contentions of respondents regarding

the spirit behind the provision and working

eless and Fabrica-

1l

experience as well is ba
ted. It is also settled rule as mentioned in
CFWD Manual Volume Chapter IV Section 6 that

the DFC should assess the suitahility of the

Gfficer for Fkommtiaﬁ on the basis of their 

servivre records with particular reference to

the confidential Feports for five preceding
vear where one ~ of mare CRs have not heen
written for any vreason during the relevant

. N .
periad, the D.F.C. should consider the CRs of
the years preceding the period in gquestion and
if any case. these are not available the DFC
' & L

should take - the nos . of Cﬁsk grade into

acecount. If this is also not possible all the

"available CRs should be taken into - -account.

Annesure—H is the photocopy of
extract o+ CRWD Manual Volume i
Chapter IV Section 6 page S8 .
Annexure-I is the Circular issued by
the Government of India Department of
Fersonnel and Training 0.M.No. 22011/
7/ 98-Estt(D) dated 04-10-2000.

81 That with regard to statements made

in paragraph No. 12 of the Written statement

the applicants beg to state that it is not

PN
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correct and also to violative to Ffundamental

rights. of the constitution of India.

of the Written Statement the Applicants have

no caomment.

- 913 That with regard to paragraph No. 14

1017 That with regard to paragraph No. 15,

16, 17, 18, 19, 20, @1, 2¥ and 23 of  the
Written Statement the Applicants Beg to state
that the statements made in these paragraphs
by the Respondents are baseless, misleading
and also mala fide with a wmotive behind to
only depkive Y OuE applicants from their

legitimate right for appearing in the said

Departmental Exdmination for the post of Head

Clerks in Central Fublic Works Department.
From the above facts and circum-

stances it is humbly  submitted hy the

‘Applicants that they are eligible for

appearing in the said Departmental Emaﬁination
and the Respondents have illegally deprived
your applicants by giving® chance to Junior
persdns who are juﬁiora to vour applicants as
per seniority list prepared by'the Respondents
themselves. As such, the contention made by
the Regpmndents in their wriﬁten Statements
are misleading and suppreéaiéh to the real

facts of the case.

| //Zé- ‘4’4,-\;%“_4&7;_”
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fﬂ Se i Swapan Fumar Chakra borty

p%esently workiﬁg 55 Upper Divisian Clerk in

the foice of the Executive Engineer

(El@ctricﬁl),lBuwahati Electrical Division~-1,

LCentral Fublic Works D@pértment, Guwahati-~21,

applicaht_wo.'l of this application and also

authorised to sign this reioinder on hehalf of

, another applicant and o hereby solemnly
verify that the statementé made in this

: Rejmiﬁder ara'true tb my knwwiedge, belief. and

' in%crmaﬁion' and,-nm material faaﬁs have been

suppressead and the . rest  are my humble
_quhm;%:¢on§ befare this Hon ' ble Tribunal.
And I sign this verification on this

the‘gﬂqday of January , 2001 at Guwahati. /4“
| S atefpan Ko é’twwéy

///44@&»%%7

Declarant.
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tion of CRs should be fair, just and non-discriminatory. i S @
Jlence: L

‘ WNEEULE - F
——

1 .
(i) DPC should consider CRs for equal number of
years in respect of all oflicers concerned  for

promotion.

RN

(i) The DPC should assess the jsuitability of the

. officers for promotion on theibasis of their ser-
- vice records and with particular reference 10
(he CRs for § preceding years. However, in

cases where the required qualilying scrvice i3

more than § yeats, the DPC should sec the

records with particular relerence to the CRs

for the year cqual to qualifying service.

‘ (iii) While holding DPC duting a year, the crucial
dates for determining the cligibility of oflicers
for promotions would he prescribed as under:—

(a) st July of the ycar in €ases where, ACRs
a1e wrilten calendar yearwise.

(b) Ist October of the year where ACRs are

written financial yearwise.

The crucial dates indicated above would  be

applicable to only cuch seguices and posts for

which statutory Rules do not¥orescribe a cru-
Y {

cial date.

A note that when juniors whe have completed

the cligibility period are considercd for promo-

tion their seniors would also be considered ir-

S; respectivo of whether they have completed the
: | probation period, should be indicated in the Re-
| Rules in order to ensvre that scniors

cruitimen
d later due ' various rea-

- who might have joine
i ' cons arc not overlooked for promeiicn.

¢

f. {iv) Where one or marc CRs have not been writ'=n

(- for any reasons during the relevanl period, the
HPC should consider the CRs of the years pre-
ceding the preriod in. question and if in any case,
these are not available, the DPC should take
the number of CRs of the lower prade into ac-

h count. If this is also not. possible all the avail-

ceount.

able CRs should be taken Into a

s
g
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No.9(59)Seniority/UDC/SECYERIOCaY /] 2. 2 Daeds 1 —1/-

Sub:  Provisional Seniority List of UDC as on 01/07/2000 under Eafemn Region

A Provisional Seniority list of UDCs in CPWD under Reg;on ‘B’ as on 01 07.2000

is sent herewith.  All SEs/ SE(P&A)/ EEs in CPWD Easter Zone, IBB Zonc, IBB(‘ fr,
7] 4y
L : Patna Zone, North Eastern Zone are 1equcstcd to cmulate the hst to all- conccmcd S

A
- < ') 5 .
L g /i\( \\ and objection if any, with regards to actual posmon of UDC such as DOB Date .t

Y
I%‘f - \ Appointment as UDC etc. etc. received from the mdmdual may please bc chm,}u,d Wil
\ ¢ \{ / reference to entrics in the Service, Books of| staff and sent to this.office for. necessaiy

action of thas oflice.

; s Encl: Onc. ; ) / B _,,,...I—-i-"‘"“,/ ' J"P’

M\ Y\/\ ) | (D.Hare) I/

Vv N ‘ Superin glneer, CO-Orqmation
”‘\ 7 /[/7?/7‘071 : »',‘ ,

An/ Copy to:

9 N \ 1) The Director General of Works, Centr A .W.D,, Numan Bhawan NE.W DELHI

1o T e
, . 2) The Additional Director General of Works(I:R), CP\XD CalcuttawZO '?- S
L/ 3) The Chicf Engineer, EZ-1, 11, NEZ, LI, IBBZ, IBBMZ under Region ‘B’ T
//‘/ o 4) All the Superintending Engineers mcludmg Superiniending Engmeer(P&A), CMI &
| é\,'y Elect. Region ‘B’
- 5) All the Executive Engincer(Civil & Elcct. ) under Region ‘B, o

. 6) The Secretary , CPWD Staff Association, (EZ), Calcutta-20 :
\’3 }/// ~/ 1) The Regional Secretary, CPWD Non-Gazetted staff Association, Calcutta —20

.f <’//7)/ (0/9,//,*7/

_-

p_" . SupeM tending Englneer, cﬁ-;;ﬂlnatron
?f»/’?f/z-k f////?f\@ .

/7/7 a2 /\/‘(’:/) ch’/yr/)/

el A, D s € T A Sren
AR ik
LTl et T s e
SN 4
‘ I

lot

Ofice of the Superintending Engineer, Co-Ordination Circle, CPWD, Eastem Region,
Nizam Palace,Calcutta-700020

by
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) ‘\%iNO “N:\mc : C‘dtegory DOB_:; DOEirnCPWD DPOEinGrade DOCONY Deemed DOSrty Otiice .
'« ° 196 ) AK. Kar UR™< - 014245 -~:16/02/66 = 100295 - 01/09/82 08/01/35 .. SE(P), IBBZ, Siliguri
- 197 ) S.R. Das UUSCE T M2 L22/06/66 24/01/95 01/09/22  06/01/95 : CCD-VIii, Cal
* 198) Ganesh Ch. Das CURFY o1o2149 i S '01/08/84 .0B/01/95 .+ GCEC, Guwahati
~ 199) AB.Roy SC™**. "03/0W53 . 07)H06/71 - 01/08/84 " 06/01/95 . CCDI, Cal
\296 ) Pradip Kr. Das SC™" 12/03/54 T 08/07/84 25/03/95  02/04/88  06/01/95 . GCED-. Guwahati Ge& e
201 ) Blandina Nongkingra ST-- - 1200667  24/11/88 17/110/95 01/04/81  06/01/95 ~ SE(P), NEZ, Shilong
202 ) Prabir Kr. Das UR *"* 10/02/60 ‘- 06/03/88 06/03/95 06/03/21 " 05/01/95 ~ CCD-VII, Cal .
203 ) Miss Nilbiya Marry Shakher ST ™ ° 28/02/63 - 26/07/84 13/01/95 26/07/81  05/01/95  MCD, Shilong
< 1204 ) Miss Kipnu Telien ST - 01/03/65 - 02/08/89 30/01/95 06/01/95  TMD, Tura
205 ) Miss Lucky Khasnobish - ° ST - 06/M12/69  03/08/89 30/01/95 - 06/01/95 . MCD-I, imphal
206 ) Somnath Adhikari UR""- 08M2/64  14/12/90 16/05/95 06/01/95  ICD, Ishlampur g
207 ) Sandecp Kr. Nandi UR " "19/01/68 .:24M12/30  1S/06/95 06/01/95  BCD, Barasat
208 ) Slukhendu Saha UR. © 011157 = 0710791 03/05/95 06/01/95 ~ B'Bhawan P. Divn(El), Cal
209 ) Rita Banerjee UR 08/0S/47 * 2 03/10/68 05/04/95 01/04/88  03/04/95  CCD-V, Cal
210 ) A K.Chakraborty UR 15/01/44 . 20/01/69 30/10/95 01/04/38  03/04/35  CCECH, Cal
211 ) P.K. Mazumder UR 07/06/44  17/08/71 19/07/95 03/04/95  CCEDd, Cal
] 212) M. M. Chakraborty UR C5/10/42 - 10/11/71 06/04/95 01/04/88  03/04/95  CCD-l, Cal
213 ) Garei Lina Kar UR © 01/01/48 2311271 C5/06/95 01/04/138  C3/04/95  CCD-VIli, Cal
214 ) R. K. Som UR 24/03/54  04/02/72 12/10/95 01/04/38  CB3/04/95  SCED, Siliguri
215 ) Manika Basak UR 20/05/54  0Q3/08/72 13/05/05 01/C4/28  C3/04/95  SCCH, Siliguri
) Neztai Ch. Das scC 07/05/57  04/08/82 12/09/95 01/04/28  ©3/04/85  CCEC.H, Cal
Z17) Swapan Kr. Chakraborty UR 10/11/59 . 21/10/82 Cor8Ies 01/04/38  C3/04/95  GCED-|, Guwahati
v /218 ) Jagannath Paul UR’ C5/12/80  05/11/82 1511295 01/04/38 c-_3__/o__~4/s§5 SCED, Silchar
218 ) Kanti Acharva UR 02/111/84  10/04/85 C5£07/95 C3/24/195  CED-VI, Cal
220 ) Sanjoy Kr. Karan UR 08/02/58  13/09/85 = C5/06/95 01/04/38  'C2/04/85  CCD-V, Cal
221) D. Debnath UR - C3/01/59  28/11/85 29/04/95 01/04/38  ©3/04/95  CCD-VI Ca!
222) J.P. Sapui UR-  18M1/80 ' - 021185 12/06/95 01/04:38  C2/04/95  CED.WVI Cal
223 ) Gurudas Das SC 28/02/61 . 19/10/89 17/07/85 01/0432  3/04/95 SCD, Silchar
ot ea 1 NounEation Cirele (09 ) PWD. Mizam Painge, 2 S
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tion of CRs should be fair, just and non-discriminatory.

Fence:

(i)

(ii)

(iii)

{iv)

DPC should consider CRs for equal number of

‘years in respect of all oflicers concerned  for

promotion.

E

The DPC should assess Uxéggq‘imhilily of tho
officers for promotion on thesbasis of their ser-
vice records and with particular reference 1o
the CRs for § preceding years. However, in
cases where the required qualifying scrvive i
more than § years, the DPC should sce the
records with pacticular relerence to the CRs
for the year cqual (o qualifying service.

While holding DIPC during a year, the crucial
dates for determining the cligibility of officers
for promotions would be prescribed as under:—

(a) st July of the ycar in Fases where. ACRs
are written calendar yearwise.

(b) Ist October of the year where ACRs are
wiitten financial ycarwise.

The crucial dates indicated above would  be
applivable to only such .s¢ vices and posts for
which statutory Rules do notPprescribe a cru-

cial date.

yiors ‘who have completed
promo-

A note that when jin
e elipibitity period ate considered for
Gon their seniots would also be considered ir-
respectivo of whether they have completed the
probution period, should be indicated in the Re-
cruitment Rules in order to ensvie that seniors
who might have joined later due ' various ren-

sons are not overlooked for promoiicn.

or more CRs have not been writ'en
ysons duting the relevant petiod, the
PPC should consider the Cits of the ycars pre-
ceding the period i, question and if in any case,
thesc are not available, the DPC should take

the number of CRs of the lower prade into ac-
count. 1 this is also not. possible all the avail-

able CRs should be taken: into :lccmim.

\Whete one

for any rei
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15 GIds Dept.; of Per& zTrg.,nOaMl No.22011/7/98-Estt. (D),
i waseot finoni a0 pyidated 6;10»2&0020:&1&10113 J‘l(l oull; suild

52iv1oe upiAilenp e sy 30 “Tadenimn ‘neli 20 avm ?'W‘Il nmmmoxq
g Procedure o l’)e olmgrve,q,. y,,tm.}?w ;P“Wf\ P }.‘?I'W,H}’M;-mc
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The undersigned s"directed'to Invite'réferaicd 1o thb’l)emulmcm
ofPersonnel and: Training (Office;sMemoranduma No; . '22Q11/5/86-
. Estts (D), dated, April 10,+1989,0n thesubjectcited:aboye. nBaraufi2:1

R of the « instructions ¢lay.down .the , pracedure, to berfoUowed 1byithe
DPCs with regard to the Confidential\Reports(GRs) to/baconsidgre:d

for the assessment of ,the suifability, of the, ofﬁﬁqrs i the zone of

comidcmtiou _ Sub- ~pura, (b) of lhe nl' resald | para. )wvldcs that:—
. 080 14 u ARTH F R RLN] 1

“lhc DPC should asse§s, the.suitability, gf e, officers for
7.

. proifiotion on, the, basis, of, their, seryige Jacerd and with

.1 Bagticulae”reference 19,Rs...fon. (i )prcqqgmg years.

7 HowevVer, in cases, vhgre.tha reqpicgd qupl ifying scrvice

isriore than,fiye,yeass e, PG, shuld sgg te record

' (
. /vnth particujar, tefgrence 4o, the, CRS: fQu\hA years cqual to
he required gunl}ﬁy)hxg,pqryjhgm(l};hz19;‘9':};% one CR ha

. been, writtey for a pagticulan.yeaty pllathg GRs for the
relevant yeqrs,shz};,l pq considered, t gc:}be;m,the CR for
ONE YERE)™ (g an Hade wanarg tevalon o)

2. ‘The Fifth Central Pny Commission{rin(Chapter 21 (Para.
21.18), on ‘Perl'ormuch,p/l\‘np.quiso!',l,‘g‘.‘i“jngg[,”I/‘qm;;';g%!m?n:g‘lgcl N
tollowsimr | wre v v Doneyno 230102 nobomorq ls;uwt"m'rqu(l

“‘Normally, the Confidential’Reports:of the immediately
sd . . .o precedingfive ) years; alone)rshoyld 1\beir congidercd by
gf,ﬁém oo .. oo Departmental: iPromotionil;Conunitteesylto); assessitthe

-7 suitability of the employees for careertadvancement and

(]
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{ other benefits, unless raference (o reporin ol eny!
is considered to be absolutely essential.*’

«itt.,.. The Union:Publié!Servicé Commission hasialso been ¢! T
thati the - DPCl:should - assessS-only lasuilfive CRs in all
, ‘ e I
e gt Pf‘?s“}f?f‘.‘.‘?"?‘;‘.Ei“”%xm‘i&?#"r+’l 3‘95’ oL yeays of gualifyin

' _‘1;'?‘;'/..'.‘;;'- } !
P . A} v
S prese “?64(1' gnM "" ‘ mtxpesxt/ ewxc:!eMRuleg )SQON ‘as‘ ‘ F(

uniformity in'the' promp 103 procedure, ‘r*o\(rxd'e realistic and!
Al .‘

" assessment of recent perfommnce, liglnen ‘ihe burden on

| and also,tomake, jts, Working Jess cymbarsomesi e i

_‘ | v 3,1The afo'resaid'"rccomin'cndétléh roftiithe! Bih Cov !
I Commlssion has*been'exanﬂned”bylme Govermnent and !

~decided 'to-accept it. “Accordingly, ‘the provns:om of Parn.

oo . .- -'hag quoted above, may‘bc‘substimted by ‘the following'

e gy gl Pyl ey cniliedr i
N Yerhe DPC ‘should assess, the' suxtab:hty of lhc

rpaly o Yyt e LA TS O TR 1y 4o Ty

for promouon on the basis of thclr'Scnviee R
© Y with pamcular reference to the CRs for five

i.}

':'I"." S ‘ “' Vet
o o r i yoars 1rrespectxve of the’ qualnfymg service pr

: 3

Co i ¥
R theﬁ.Servxce/Recmxmlenb Rules. N The' ‘preci |
2 years® for''the' aforesaid pmpow shall bo deci!
Ct " the gmdchnes(cmumncd in tlxc“l)ul' & 'l‘ t

youws Yoo H‘I

oy "”22011/9/98 '1:su"'( 5”'iimcd' Sepiéinber 8,

St i encyresdribe” the )Mode11Ca1‘<§iidar’for bl’Cl lCdd Wi
v b f"Ie‘vén"nix'mbé'r‘f,’dat(:d'.lifffé 16 20007 (1f more (h:
o it Y ol pvedbeen' wr'xtten?for 2 particular :‘yea'r all (b
S0 therelevant years shall be considered 'together o
Lie 14 foronevyear): {'nmmnm') vl Lo’y o) '

jte

' 4" These’ instructions would be xcqnheil"’m'l'»é'"l‘()ll«'m'
Deparunental Promodon Committees convened on or alier ©
15, 200011 Al to ehingast tninobilngd oy pgllumoks
It s Ministries/Départmetits'* are%? requested”ilto " brin
- - “instructions to'the notice+of ‘allconcernéd inoluding :their "
fave 1. et oses Subordinate Offices. s 10t pusvolgirs ol o el |




